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Sh. Tanmay Chatterjee, PCS for the petitioner. Sh. Abhishek Mishra, PCS for

the respondent.

Argument in respect of application on setting aside exparte order heard. Since.
the case is still pre pleading stage. Therefore, exparte order passed against the
respondent no.1 to 3 is set aside. The convenience cost. if any, to the petitioner is
compensated by cost. Hence, the respondent is directed to pay a cost of Rs.10.000/-
(Rupees Ten Thousand) to the petitioner and to file reply to the company petition by

three weeks from today.

The matter be listed on 25" September, 2017.
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Dated:29.08.2017 Sri H.P. Chaturvedi, Member (Judicial)

[vped by:
K.avva Prakash





